
i• 

I 
-I 

N THE CEN'IRAL ADMIN[STRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR 
f I , 

! 
Date of order: 11.09.2001 

OA No. 401/2001 with MA Nc.296/2001. 

1. Vinod Ku~r Yadav e/o Shri B.L.Yaoav. 

2.' .• Vikas Rana s/o Shri H.R_.Rana 

3. Di.nesh Sharma e./o Shri Shiv Raj Sharma 

4. rtanoj Sh~rma s/o Shri B.L.Sharroa ~ 

All the applkants qave appeared in the exam:i nati?n on 

recrki tment of Graduate Engineer Junior TE>lecom Officer -' 2001 of the · 

. Bhart· sanchar NigaiP Lta. Jaipur _ 

•• Appl~ccnts 

1. 

2. 
I 
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3. 

·versus 

· - -Union of India through its Secretary, Department - c:f­

Telecom, Govto of India, Sanchar Bhawan, New Delhi. 

Bharat Sanchar N1gain Lirei~ed through it-s . Chief General 

Manager, Govt. of India, Sanchar Bhawan, Ashok Read, New 

Delhi. 

Dy. General Manager- (Aomi~istration_) and Controller of 

Examination:; Bharat Sanchar Nigam Ltd_., b/o the Chief 

General Manage-r Telecom, Rajasthan Circle, Sandar Patel 

Marg, Jaipur / 

Respcndents 

-Mr. Arvind.Bhardwaj, counsel for· the applicaqts 

.Hon'ble Mr. S.K.Agarwal, Judicial Member 

-Ebn'ble Mr. S_.A.T.Riz_vi, Ad · · t · - rmnu; rat1 ve Member 

ORDER 

Per Hon'bl.e Mr. S.K.AGARWAL, Judicial- Me-mber 

I 

-1-hl 
.__ e Adminjstrative Tribunals Act, 1985, prayer Qf . the applicants ·is 

In this Original Applj cation filed unde-r Section 19 of 

to 
. quae.h the result at Ann.A4 and t d' - . frv ____ ---~-:;_...j..:....--- c- 1rect the> respondents to remcve all 
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and' contradictjonE. in the process cf 

the· arobigu"ties, latches 

recruitroent ·and· further· directions are sought to re..:.procesEi ·the entire 

·eel ection p oceedings. 

2. At . toe tiroe j of hear~ng for . adroission, the learned 
i 

counsel for the. applica,nt· submits that applicants are willing to file 

representations to. respondents .and ·this OA way be disposed of/decided 

at _this sttge by giving · necee""ry directi on• to the respondents to 

dedde/diswEe of ~he representations filed by the applicants within a 

specified . riod by a r~asoned .ans speaking order. (7_, 

3. . In view of the. subroi ssicns roade .before . us, we direct. the · 
) . 

respondentj· that. in case applicants file representations within cne . 

roori~h fr~~ the_ dai:e ~f .paseing of this· order then· the. same-~ ·I» 

dec1deo/chsposea of w1thin three roontns froro the date of receipt .of· 

such' repr+en~atioris 'by reasoned and Speaking order considering' the 

-- j 
grievance ~f the ap~licants as per. rules/procedure. If the applicants· 

. j • . 

feel aggri~ved by the disposal· of such representation, they will be at 
' i. 

liberty. to approach the prcper.forurol if they so .advised • 

4 •. . With :the above direct:Lons this OA is disposed of. at the 

stage of a mission • 

5. . Mi"sc. Application annexed with this OA stands diposed of 

Q ~ .. 
n.K~ 

· Jual. Merober 


